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MINISTRY OF SCIENCE AND TECHNOLOGY
(Department of Science and Technology)
(Science and Engineering Research Board)
NOTIFICATION
New Delhi, the 24th April, 2014

No. 002/2014/F. No. SR/S9/Z-08/2011- In exercise of the powers conferred by sub-section (3) of Section 4
read with Section 21 of the Science and Engineering Research Board Act, 2008 (9 of 2009), the Science and
Engineering Research Board, with the previous approval of the Central Government, hereby makes the following
regulations, regulating the qualifications, terms and conditions of service of the Administrative and Non-Technical
Group ‘A’ and Group ‘B’ posts of Science and Engineering Research Board, namely:—

1. Short title and commencement.—(1) These regulations may be called the Science and Engineering
Research Board (Recruitment, Salaries and other Terms and Conditions of Service of Group 'A' and Group 'B' Posts
Administrative and Non-Technical) Regulations, 2014.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—(1) In these regulations, unless the context otherwise requires,—
(a) ‘Act’ means the Science and Engineering Research Board Act, 2008 (9 of 2009);
(b) "Chairperson" means the Chairperson of the Board;
(c) ‘Schedule’ means the Schedule appended to these regulations;
(d) "Secretary" means the Secretary of the Board,;

(2) Words and expressions used but not defined in these regulations and defined in the Science and
Engineering Research Board Act, 2008 shall have the same meanings as assigned to them in the Act.

3. Recruitment and salary of the officers and other employees of the Science and Engineering Research

Board.—The nature and categories of Administrative and Non-Technical Group ‘A’ and Group ‘B’ posts employees of

the Board, their number, method of recruitment and salary shall be as specified in Schedule 11 to these regulations.

4. Pay, allowances and conditions of service.~The conditions of service of the officers and other employees

of the Board in the matter of pay, allowances, leave, joining time, provident fund, age of superannuation, medical

facilities and other conditions of service shall be regulated in accordance with the provisions of such rules as are
applicable to officers of the Central Government belonging to Group ‘A’ and Group ‘B’, as the case may be, and

drawing salary in equivalent grades.

5. Pay fixation (Promotions).—The determination of pay and other allowances for the persons appointed
through promotion will be as per the Central Government rules. The provisions of Pension Scheme as applicable to

Central Government servants of corresponding level shall apply to the staff appointed on promotion.
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6. Official visits abroad.—Official visits abroad by the Officers of the Board shall be undertaken with the
approval of the Secretary and shall be regulated as per the guidelines or instructions issued by the Central Government
from time to time.

7. Probation.—(1) A period of probation may be stipulated for candidates appointed through direct recruitment
process, (2) I any probation period is stipulated, a fresh recruit will be confirmed only after he has completed the
period of probation and during the period his services and conduct have been found by the Board to be satisfactory. (3)
In the event that the service and conduet of any employee are not found to be satisfactory, in the probation period, at
the discretion of the Authority, the period may be extended to provide the employee an opportunity to improve. (4) If
the service and conduct of any employee are not found to be satisfactory at the end of the probation period or extended
probation period, his services may be terminated.

8. Nationality.—A candidate must be a citizen of India or he must belong to such categories of persons as may
from time to time be notified by the Government.

9. Superannuation.—The age of superannuation would be on attaining the age of 60 years.
10. Disqualification.—No person. -
(a) who has entered into or contracted a marriage with a person having a spouse living; or
(b) who having a spouse living, has entered into or contracted a marriage with any person,
shall be eligible for appointment to any of the said posts:

Provided that the Central Government, may, if satisfied that such marriage is permissible under the personal
law applicable to such person and the other party to the marriage and that there are other valid grounds for so doing,
exempt any person from the operation of this regulation.

11. Classification of posts for the purposes of medical standards.—All posts under these regulations shall be
deemed to be non-technical posts for purposes of medical standards as specified in the medical regulations and medical
report for the Indian Administrative Service, Indian Foreign Service and the Central Services.

12. Power to relax.—Where the Board is of the opinion that it is necessary or expedient so to do, it may, by
order, and for reasons to be recorded in writing, relax any of the provisions of this regulation with respect to any class
or category of persons.

13. Interpretation.— If any queries relating to implementation of this regulation arise, they shall be decided by
the Board.

14. Removal of difficulties.—The Board may from time to (ime issue such general or specific directions as
may be necessary to remove difficulties in the operation of any of the provisions of this regulation.

15. Matters with respect to which no provision has been made.~The matters relating to the conditions of
service of the officers of the Board, with respect 1o which no provision has been made in these regulations, shall be
referred to the Central Government for its decision and the decision of the Central Government in matters so referred
shall be final.

16. Medical facility.~The officers of the Board shall be entitled to medical facilities as specified in
Schedule 1.

17. Retirement Benefits .—All officers appointed on or after the Ist January, 2004 shall be governed by the
New Pension Scheme applicable to the officers of the Central Government as amended from time to time.

SCHEDULE-1

1. Outdoor Medical expenses.—~(1) The officers shall be eligible to get medical reimbursement for self and
declared members of family. h

Explanation: For the purpose of this clause, the expression "family" has the same meaning as assigned to it in
the Central Services (Medical Attendance) Rules, 1944,

(2) The reimbursement of outdoor medical expenses during the year shall be limited to the actual expenses or
one month's pay on the 1st January of the year (Basic Pay + Dearness Allowance) whichever is less.

(3) The claim shall be supported by doctors prescription and the original cash memos or bills for treatment by
the doctor and purchase of medicines and release of increment or promotion during the year shall not
affect the limit as on the 1st January.

(4) For officers joining during the year, the annual entitlement shall be restricted on pro-rata basis.

(5) The outdoor treatment shall be taken from the Authorised Medical Attendants empanelied from the panel
to be maintained by the Board.

(6) In case of chronic ailments prescription from Central Service Medical Attendance Rules (CSMA) or
Central Government Health Scheme (CGHS) covered hospital shall be admissible with reference to
reimbursement of cost of medicines.
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(7) For the purpose of cost intensive treatments, the reimbursement shall be made as per the Central
Government Health Scheme or Central Services Medical Attendants rates with the approval of the Board
on a case to case basis.

(8) In case of emergency the employee may take treatment at the nearest hospital and expenditure shall be
reimbursed as per the rates prescribed for Central Government Health Scheme beneficiaries subject to
production of emergency certificate from the hospital authorities.

2. Indoor treatment.—

(1) For the purpose of indoor treatment the officers of the Board shall be entitled for medical treatment at
hospitals authorised by the Board in this behalf and for this purpose cost of treatment including hospital
accommodation, nursing home facility, etc. shall be as per the provisions of the Central Services (Medical
Attendants) Rules, 1944 as applicable to the Central Government employees drawing equivalent pay.

(2) The authorised hospitals for the purpose of Clause (1) above shall be the same available to the Central
Government employees regulated by Central Services (Medical Attendants) Rules, 1944

Treatment at authorised hospitals may be taken on the advice of the Authorized Medical attendants except
in emergency.

SCHEDULE-II

Name of Number of posts | Classification Pay band and Whether selection Age limit for
Post grade pay or pay post or non- direct recruits
scale selection post
(D @ 3) “ (%) (6)
1. Director | 1 *(2014) General  Central | Pay band -4, Not applicable Not applicable

Service, Group 'A’ | Rs. 37,400 -

i
v::;:‘t'ie:; fe Gazetted,  Non- | 67,000 with grade
dependent on Ministerial pay of Rs. 8700
workload.

“Educational and other | Whether age and | Period of probation, | Method of recruitment: whether by
qualifications required | educational qualifications | if any direct recruitment or by promotion or
for direct recruits prescribed  for  direct by deputation/absorption and

recruits will apply in the percentage of the vacancies to be
case of promotees filled by various methods
M (8) ® (10)
Not applicable Not applicable Not applicable By deputation/ absorption /short term
contract

In case of recruitment by promotion or deputation/ absorption, grades from which the promotion or
deputation/absorption to be made

(1)

Officers of the Central Government or State Governments or Union territories or Public Sector Undertakings or

recognised Research Institutions or Universities or Semi Government or Statutory or Autonomous organisation,

(a) (i) holding analogous posts on a regular basis in the parent cadre or department; or

(i) with five years regular service in the grade rendered after appointment thereto on regular basis in pay band-3, Rs
15600 — 39,100 with grade pay of Rs. 7600 or equivalent.

(b) possessing adequate experience in personnel and general administration.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held immediately

preceding this appointment in the same or some other organisation or department of the Central Government shall

ordinarily not to exceed four years.

Note 2: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing date of
receipt of application.

Note 3; For the purposes of appointment on deputation/absorption basis, the service rendered on a regular basis by an

officer prior to 1% January, 2006 or the date from which the revised pay structure based on the recommendations of the

Sixth Central Pay Commission has been extended, shall be deemed to be service rendered in the corresponding grade
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pay or pay scale extended based on the recommendations of the said Pay Commission except where there has been
merger of more than one pre-revised scale of pay into one grade with a common grade pay or pay scale, and where
this benefit will extend only for the post (s) for which that grade pay or pay scale is the normal replacement grade
without any upgradation.

If a Departmental Promotion Commiittee exists, what is its composition Circumstances in which Union
Public Service Commission is
to be consulted in making
recruitment

(12) (13)
Group 'A' Departmental Promotion Committee (For confirmation) consisting of :— Not applicable.
(1) Chairperson (SERB) — Chairman
(2) Secretary, SERB — Member
(3) Scientist G/H (nominated by Chairman, SERB) — Member
(1 (2) 3 4) (5 (6)
2. Under 1 *(2013) General Central | Pay band -3, Not applicable Not applicable
Secretary T Service, Rs. 15,600 —
Subject to )
. ar | 39,100 with grade
variation Group A ay of Rs. 6600
dependent on Gazetted, Non- pay ) .
workload. Ministerial.
@) (8) &) (10
Not applicable Not applicable Not By promotion failing which by
applicable deputation/ absorption/ short term
contract
(11)
Promotion:

Section Officer in the pay band -2, of Rs. 9300 — 34,800 with grade pay of Rs. 4200 with ten years’ regular service in
the Science and Engineering Recruitment Board.

Note 1: Where juniors who have completed their qualifying or eligibility service are being considered for promotion,
their seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service by
more than half of such qualifying or eligibility service or two years, whichever is less, and have successfully completed
their probation period for promotion to the next higher grade along with their juniors who have successfully completed
their probation period for promotion to the next higher grade along with their juniors who have already completed such
qualifying or eligibility service.

Note 2: For the purpose of computing minimum qualifying service for promotion, the service rendered on a regular
basis by an officer prior to the 1st January, 2006 or the date from which the revised pay structure based on the
recommendations of the Sixth Central Pay Commission has been extended, shall be deemed to be service rendered in
the corresponding grade pay or pay scale extended based on the recommendations of the said Pay Commission.

Deputation:

Officers of the Central Government State Governments or Union territories or Public Sector Undertakings or
recognised Research Institutions or Universities or Semi Government or Statutory or Autonomous organisation.

(a) (i) holding analogous posts on a regular basis in the basis in the parent cadre or department;

(ii) with five years regular service in the grade rendered after appointment thereto on regular basis in the pay band -3,
Rs. 15600 — 39,100 with grade pay of Rs, 5400 or equivalent.

(iii) with six years regular service in the grade rendered after appointment thereto on regular basis in the pay band -2,
Rs. 9300 — 34,800 with grade pay of Rs. 4800 or equivalent.

(iv) with seven years regular service in the grade rendered after appointment thereto on regular basis in the pay band iJ

| 766 0%7(&—%
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Rs. 9300 — 34,800 with grade pay of Rs. 4600 or equivalent.

(v) with ten years regular service in the grade rendered after appointment thereto on regular basis in the pay
band-2, Rs.9300- 34,800 with grade pay of Rs. 4200 or equivalent.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organisation or department of the Central Government shall
ordinarily not to exceed three years.

Note 2: The maximum age-limit for appointment by deputation shall not exceed 56 years as on the closing date of
receipt of application,

Note 3: For the purposes of appointment or deputation/absorption basis, the service rendered on a regular basis by an
officer prior to the 1st January, 2006 or the date from which the revised pay structure based on the recommendations of
the Sixth Central Pay Commission has been extended, shall be deemed to be service rendered in the corresponding
grade pay or pay scale extended based on the recommendations of the said Pay Commission except where there has
been merger of more than one pre-revised scale of pay into one grade with a common grade pay or pay scale, and
where this benefit will extend only for the post (s) for which that grade pay or pay scale is the normal replacement
grade without any upgradation.

12) (13)
Group ‘A’ Departmental Promotion Committee (for considering promotion or Not applicable.
confirmation) consisting of :—
1. Secretary, Science and Engineering Board . - Chairman
2. Scientist ‘G’ Science and Engineering Board - Member
3. Director, Science and Engineering Board - Member
Q) )] (3) “ (5) (6)
3. Section 2 *(2013) General Central | Pay band -2, Not applicable Not applicable
Officer . Service, Rs. 9,300 — 34,800
e higeiio with grade pay of
variation Group 'B' Gazetted, g pay
Rs. 4200,
dependent on o
Non- Ministerial.
workload.
(N (8) &) (10)
Not applicable Not applicable Not applicable By deputation/ absorption/
short term contract

(11)

Deputation:

Officers of the Central Government State Governments or Union territories or Public Sector Undertakings or
recognised Research Institutions or Universities or Semi Government or Statutory or Autonomous organisation.

(a) (i) holding analogous posts on a regular basis in the basis in the parent cadre or department; or

(i) with six years’ regular service in the in the grade renderfed after appointment thereto on regular basis in the pay
band -1, Rs. 5200 — 20,200 with grade pay of Rs. 2800 or equivalent.

Note 1: The period of deputation, including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organisation or department of the Central Government shall
ordinarily not to exceed three years or superannuation whichever is earlier.

Note 2: The maximum age limit for appointment by deputation shall not exceed 56 years as on the closing date of
receipt of application.

Note 3: For the purposes of appointment or deputation/absorption basis, the service rendered on a regular basis by an |
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officer prior to the Ist January, 2006 or the date from which the revised pay structure based on the recommendations of
the Sixth Central Pay Commission has been extended, shall be deemed to be service rendered in the corresponding
grade pay or pay scale extended based on the recommendations of the said Pay Commission except where there has
been merger of more than one pre-revised scale of pay into one grade with a common grade pay or pay scale, and
where this benefit will extend only for the post (s) for which that grade pay or pay scale is the normal replacement
grade without any upgradation.

(12) (13)
Group ‘B’ Departmental Promotion Committee (for Not applicable.
confirmation) consisting of : —
1. Secretary, Science and Engineering Board —Chairman
2. Director, Science and Engineering Board —Member
3. Under Secretary, Science and Engineering Board —Member

MADHU WADHAWAN SINHA, Director
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